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MAHARASHTRA POLLUTION CONTROL BOARD
Tel:
Fax:
Website: http://mpcb.gov.in
Email:

No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS-
HQ/MSW_AUTH/2502000001

Dated:10/02/2025

FORM -II

[See – Rule 16 (1)]

Your Service is Our Duty

To,
The Municipal Commissioner,
Mira Bhaindar Municipal Corporation

Subject: Authorization under Solid Waste Management Rules, 2016
Reference: Your online application for grant of authorization UAN No. MPCB-

MSW_AUTH-0000000824 Dated 19/09/2022
The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The  Commissioner,  Mira  Bhaindar  Municipal  Corporation  having  administrative  office  at
Indira Gandhi Bhavan, Chatrapati Shivaji Maharaj Road, Bhaindar (E), Mira Bhaindar, Thane
to set up and operate Bio-composting (350 MT/Day) and Refuse Derived Fuel (150 MT/Day)
plant  at  Survey No.  65,  25,  Uttan & Pali  on  the terms and conditions  (including the
standards to be complied with) attached to this authorization.
1. The  authorization  is  hereby  granted  to  set  up  and  operate  Bio-composting  (350

MT/Day) and Refuse Derived Fuel (150 MT/Day)
2. The Solid Waste Management authorization is valid for the period up to 31-12-2029
3. The  authorization  is  subject  to  the  terms  and  conditions  stated  below and  such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and II under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.
8. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical

guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.
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9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of Consent Committee of the Board in its thirteenth
meeting held on 2/1/2025.

 

Copy f. w. cs-
1. The District  Collector,  Thane -  Being one of  the implementing authorities having

overall  responsibility  for  the  enforcement  of  the  provisions  of  Solid  Waste
Management Rules, 2016, it is obligatory on your part to see that the Solid Waste is
processed & disposed off in accordance with the said Rules.

Copy To:
1. Regional  Officer,  MPCB,  Thane /  Sub Regional  Officer,  MPCB,  Thane II  For  necessary

action and follow up.
2. Master File.
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ANNEXURE –I
Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
and  sanitary  landfill  site  at  following  location  by  The  Municipal  Commissioner/Chief
Officer,MCGM  as  mention  below.
1 500 MT/Day of Solid Waste generated shall be processed and disposed as below:

Sr.No. Operating
Agency

Location of
waste

processing site
Municipal

Waste Method of Treatment

1
Saurashtra

Enviro Projects
Pvt. Ltd.

Survey No. 65, 25,
Uttan & Pali

500.00 MT/
Day

1. Bio-composting (350
MT/Day) and Refuse
Derived Fuel (150

MT/Day)
2. The municipal  authority  shall  comply with  these rules  as  per  the implementation

Schedule laid down in Schedule I as per Solid Waste Management Rules, 2016.
3. The  Corporation/Council  shall  submit  its  annual  report  in  Form-IV  to  Maharashtra

Pollution  Control  Board  and  the  Secretary-in-Charge  of  the  Department  of  Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to  the  Director  of  Municipal  Administration  or  Commissioner  of  Municipal
Administration  or  Officer  in-Charge  of  Urban  local  bodies  in  the  state  in  case  of  all
other  local  bodies  of  state  on  or  before  the  30th  day  of  June  every  year.

4. When  an  accident  occurs  of  any  municipal  solid  wastes  collection,  segregation,
storage,  processing,  treatment  and  disposal  facility  or  landfill  site  or  during  the
transportation of  such wastes,  the municipal  authorities  shall  forthwith report  the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The  municipal  authority  will  have  to  abide  by  the  provisions  of  Solid  Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.
9. All recyclable material shall be segregated at source and before receiving at disposal

site.
10. All  mitigation measures like odour,  smoke,  fire,  dust,  nuisance etc.  shall  be taken by

the Corporation/Council
11. Environment Management Plan and Disaster Management Plan shall be prepared and

implemented by the Corporation/Council.
12. Corporation/Council shall submit Bank Guarantee of Rs. 5 lacs towards compliance of

authorization conditions to the Board within 15 days period from issuance of  this
authorization, which will be valid for a period of five year.

13. Corporation/Council  shall  implement  the  timely  action  plan  for  site  selection,
acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

14. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development
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15. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

16. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

17. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

18. Corporation/Council  of  the  facility  shall  ensure  that,  during  the  Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

19. Corporation/Council  of  the  facility  shall  provide  proper  leachate  collection  and
treatment system for treatment of generated leachates.

20. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

21. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

22. This is issued with the approval of Consent Committee of the Board in its thirteenth
meeting held on 02/01/2025.
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31.F. 

1. 

fags 

MIRA-BHAINDAR MUNICIPAL CORPORATION 

qratt: 022-28192828 / 28193028 / 28181183 / 28181353 / 28145985 
$HG: mbmcho@gmail.com aasE: www. mbmc.gov.in 

yAterg 

Direction u/s ?A of water (Prevention & Control of Pollution) Act 389 & 
RA of the Air (Prevention & Control of Pollution) Act, 8<R read with 

Solid Waste Management, Rules RoE 4T 30HTAIquit qqT HERIZ V�gu 

99 

You shall ensure proper Mitigation 
measures to avoid fire incidenCes in(U) 3H Tt tt ychey sehut HT 
future. 
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31.6. 

3 

you shall prepare and implement 431RYtTehHI9T environment Management 

environment Management plan and plan and Disaster Management Plan 
Disaster Management Plan. 

You shall Comply with the conditions 

of authorization and provisions of 
solid waste management rules, 2016. 

(Lescii)wnloads ig. 1 41cílé iflit doc x 

yco-yà afuT (Segregation) 

3T8. HGa -Yt Shreding THA 

|o/o/Ro?4 0t Authorization WI1 r 
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34.6. 

3ATE. 

(Mechanical Composting Plant) 34RUYT 

Plasma Technology t c Jh<-YlG 

,08,630,R MT RIE 3THO gc-yt 

(Legacy Waste) (Bio-Mining) qE faare 
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3T.56. 

4 

5. 

you shall ensure that the fire/ burning 

surrounding areas. 

of the MSW does not occur so that () 3 yeit yHehI ychs tschUjt HT 
nuisance is not created in the 

RR4.�o MT Yr tshYT GhUTT 

the MSW site. 

3THI gchyYar (LEGACY WASTE) 

You shall insure that the ambient air 3dH gt y HtshYT chy fschÊUt 3t 

quality is maintained at and aroundyja Trguarat HgHYÍthS <T HR 

CUsers\DellDownloads\?83. H1. YIcfNG 34fyar.docx 
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34.6. 

6 

7 

TOu shall provide collection and aLH UChye 
treatment arrangement for the fU-4T EffMluent q shYI hutht Effluent 
effluent generated from Biogas/ Bio 
Mechanization/ Power Generation 
Plant and stop discharge of untreated 

You shall submit bank guarantee of Rs. 

HT h-r AT hod 

10 Lakh as per previous authorization20,oo,00o/ conditions along with applicable 12% 
interest as per Board circular 

dtd.29.02.2024. 

(WsersWe!NDownloads\Rk{. HI UGÍerc 3yl. doc 

Treatment Plant (ETP) 3118. HT Effluent 

Treatment Plant (ETP) q rutiH yhdt 

(3È. affar) 

effluent on land. 

424



425

Annexure-IV



M/s. Mira Bhaindar Municipal Corporation Page 1 of 5

Visit Report
General Information

IMIS ID : MPCB-UNCONSENTED-0000047700

Industry Name : M/s. Mira Bhaindar Municipal Corporation

Address : Chatrapati Shivaji Maharaj Road, Bhaindar (W), Tal, Tal. Thane, Dist. Thane

Pincode : 401111

Category : Local Bodies(STP/MSW)

Email : jnnurm.mbmc@gmail.com

Phone : 9619701270

Visit Scheduled On : 02/06/2025

Last date of visit : 02/06/2025

Visited by : Mrs. Smita Vanave(FO-Thane II)

Visited On

Visited Industry on :02/06/2025

Email Address of Unit :jnnurm.mbmc@gmail.com

Telephone Number of Unit :9619701270

Siting Criteria

Siting Criteria : No

Location

Notified Industrial area : No

Detail : -

Planning Authority : MBMC

Visit For

Visit For : Surprise Applied For : Other

Previous Consent Detail

Consent UAN No. Date Validity Capital Investment Verified By

NA 0 NA

Environment Clearance
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Is EC Applicable : No

Production Details

Product
Name

Quantity(As
consent)

Unit(As
consent) Quantity(Actual) Unit(Actual) Operational Issue

MSW 1041630.20 MT 0 --NA-- No : (132000 + (old)
909630.20 =1041630.20)

Waste Water Management

Source of water :
1) Surface
Surface Detail : -
Authority Permission : MBMC

2) Surface
Surface Detail : -
Authority Permission : MBMC

Deviation In:

Water Consumption : No Detail: NA

Effluent : No Detail: NA

Sewage : No Detail: NA

Whether Industrial effluent generated : Yes Whether Domestical effluent generated : Yes

Industrial
Domestic Gardening

Process Cooling

Generation in m3/day As per consent 5 2 0

Actual 5 2 0

Treatment System

Industrial Domestic

Primary :

Secondary :

Tertiary :

Advanced :

Industrial Purpose

a) Ind. Effluent Generation (in CMD): 5
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ETP Capacity : 0

b) Segregation : No

c) Disposal : Partially Recycle / Partially Gardening

Recycle in CMD : 0

Gardening in CMD : 0

Land available in acres : 0

Domestic Purpose

a) Generation (in CMD) : 2 STP Capacity : 0

b) Disposal : Partially Recycle / Partially Gardening

Recycle in CMD : 0

Gardening in CMD : 0

Land available in acres : 0

JVS sample collection (Water)

JVS sample collected for Water : No

Detail : NA

Previous JVS Records (Water)

Sr.
No. Unique id Barcode Number Sample

Type
Sample
Subtype Payment Status COA Generated

1 MPCB-JVS-150524074 BR-0069439 Water JVS Payment Pending YES
Link :Download

2 MPCB-JVS-150524074 BR-0069440 Water JVS Payment Pending YES
Link :Download

3 MPCB-JVS-150524074 BR-0069441 Water JVS Payment Pending YES
Link :Download

4 MPCB-JVS-150524074 BR-0069442 Water JVS Payment Pending YES
Link :Download

5 MPCB-JVS-150524074 BR-0069443 Water JVS Payment Pending YES
Link :Download

Air Pollution Aspect

1) Details of emission : No
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# Source Fuel
Name Fuel Quantity Fuel

Unit
Control Equipment

Installed Stack Height(mtrs) Operational Issue

Record not found.

2) Differential in existing source of emission : No

JVS sample collection (Air)

JVS sample collected for Air : No Detail : NA

Previous JVS Records (AIR)

Sr.
No. Unique id Barcode Number Sample

Type
Sample
Subtype Payment Status COA Generated

1 MPCB-JVS-150524074 BR-0068168 Air Ambient Payment Pending YES
Link :Download

2 MPCB-JVS-150223033 BR-0017966 Air Ambient Payment Pending YES
Link :Download

Hazardous Waste Generation

Difference in exiting waste generation : No

Non Hazardous Waste Generation

Difference in exiting waste generation : No

Any specific Conditions

Condition Compliance

Consent

Directions

Environment Clearance

Any NGT / Court order

Bank Guarantee

BG Imposed :

Remark

# Statutory Submissions Financial Year Within Time Whether any deviation waste generation & disposal (less/
more )

Record not found.

Penal Charges

Penal Charges : No
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OCEMS

Is Mandatory : Not Mandatory Detail :

Connected to MPCB server : No Detail : NA

Green Coverage

Green Coverage : No

Detail : NA

Any Specific Observation

Any Specific Observation : The visit is in connection with NGT order no.205/2024 Present status of Uttan dumping ground 1) Total quantity of 
legacy waste at site is 1041630.2 MT, Tendering process for processing of legacy waste is under progress  2) MBMC has appointed a third party 
namely Saurashtra for RDF processing capacity (150 MT/D and bio composting 350 MT/Day.during visit found in operation 3) Daily quantity is 
disposed on dumping ground is approximately 50 MT/d as reported by MBMC representative. 4) Fire on the dumping ground is not observed. 5) 
on site 5 fire bridge vehicle and 24 works 6) MBMC has installed 4 biogas plants in the Mira Bhayandar area. 7) it is instructed to prepare and 
submit 8) It is instructed to prepare and submit an Environmental Management plan and disaster management plan. 8) BG of 10 lakhs deposited 
in an MPCB account.. 9) MBMC has provided Etp to treat leachate 10) Board has granted Authorization on 10/02/2025 for RDF and bio 
composting which is valid upto 31.12.2029

Previous legal action detail

Sr. No.
Legal Action Details Legal Direction/Notice Details

1 MPCB-LEGAL_ACTIONS-210122011
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Show Cause Notice
Outward No:MPCB/SCN/2201250022
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:25/01/2022

2 MPCB-LEGAL_ACTIONS-210122011
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Proposed Direction
Outward No:MPCB/PD/2202230001
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:23/02/2022

3 MPCB-LEGAL_ACTIONS-180222004
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Show Cause Notice
Outward No:MPCB/SCN/2202230005
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:23/02/2022

4 MPCB-LEGAL_ACTIONS-180222004
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Show Cause Notice
Outward No:MPCB/ROT/SCN/80
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:24/02/2023

5 MPCB-LEGAL_ACTIONS-180222004
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Proposed Direction
Outward No:MPCB/PD/2405170010
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:17/05/2024

6 MPCB-LEGAL_ACTIONS-180222004
Initiated By:Mrs. Aruna Rokade(FO-Thane II)

Interim Direction
Outward No:MPCB/ID/2504070002
Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:07/04/2025

Whether unit complied

Whether unit complied : No
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